IN THE CENTR2AL ADMTNISTNATIVE T?I“T._TN%L HYDTRARAD HOMCE

~ | | AT HYDRERATAD

0.A. N0.233/90 - Dt. 0of Decision 15.6.93 .
 T.A. No. ‘
\ ’ .
'R.Sunder Singh and another ' ____ petitioner
Mr.I.V.S8.Rao - ~__advocate for

. the petitioner
(s)

' - Vaersus . ,
Union of India, rep. by its Secrntary to Govt. Min,

2 others‘
of Home, Dept. of Personnsl Affalrs, New Deﬁ@gﬁyﬂg _

Mr.N.R.Devraj , Advocate for
h ' , the Respondent

(s) ‘ ,

CORAM _ :
THE HON'BLE MR. A.B.GORTHI : MEMBER (ADMN.)

. ‘ A WTT™ » ! e ; YD]'_,. ' .1‘
THE HON'BLE MR. T.CHANDRASEKHARA REDDY : MEMBER(JUTL.) - .

1. Whether Reporters of local papers may le ,
~ be aliowed to see the judgement? : ‘ ;

2. To be referred-to the Reporters or not? } R ’

3. Whether their Lordships wish to see e
the fair copy of the Judgement?

4, Whether it neeﬂs to be C1rcalsted to ?-
other Benches of ‘the Trlbunjl7

5. Remarks of Vice~Chairman on Columns -
1,2,4 (to be submitted to Hon'ble
Vice-Chairman where he is not on the '
Bench.) .

ns

T S /2 S 5
~° (HTCSR) . . (HABG) 71
M(J) _ , ~ M{a) ' | -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

0.:.,No.233/90 Date

BETWEEN: R
le R.Sunder Singh

2, G.Nageswara Rao
AND

1. Union of India, rep.
its Secretary. to Govt.,
Ministryi.of Hone, Dept.
of Fersonnel Affairs,
North Rlock, New Delhi.

2. Union Public Service Commission,
New Delhi, rep. by its Secretary.

3, State of A,P,, Rep. by
"~ its Chief Secretary,
Secretariat,

: HYDERABAD BENCH

of Order: 15,6,1993

.. Applicants

Hyderabad. .« Respondents

Counsel for the Applicants -+ Mr.I.

Counsel for the Respendents .. Mr.N.

, Mv. 3-?%,ywbxﬂ173
o T S}ﬂ*(lew~*‘*z¥ s1at

-
s

CORBM

HON'BLE SHRI A.B.GCRTHI : MEMBER (ADMN.

HON'BLE SHRI T.CHANDRASEKHARA REDDY

V.S5.Rao

R.Devraj

2 Radely,
ﬁﬁd-?«féruﬁ<'

)

MEMBER (JUDL., )



Order of the Division Bench delivered by

Hon'ble Shri B.B.GORTHI, Member (Admn.).

When this case cameyp for hearing on 11,6.1993
L nonéfgzesént for the applicant. Accordingly it Qas
listed for dismissal on 15.6.1993, Even today neither
“the applicant nor xke his counsel is present, Mr.NR.Devraj,

Standing Counsel for the respondents is present.

The 0.3, is theféf@fébdismissed for default,

shall be nc order a2s to costs.

p—

(T .CHANDRASEKHARA REDDY (A,B.GOR ) -

Member (Judl.) Member (Admn.)

N ' Dared: 15th June, 1993

4Dictated in Open Court)
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Capy to:=-

1. Secretary to Government, Ministry of Homs, Department
of Personnel Affairs, Unxon of India,

Delhi, - - .

ArV1ndnagar, Hyd,
5.

L X

o
~]. . ome C’,cp\} o Hrd - ?a'n

Rsm/-

S

North Block, New

27 Sacrstary,”union Public Service Commission, Naw Delhi-
3: Chief Sacretary, State-of A p., Secretariat,
4, Ong copy to Sri, I,V,S.Rao, advogats,

Hyderabad,
‘Plot No.15,

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT,

"One spare copy. o fgaa sﬂq{ QJWV”
@‘gﬁ11&*L





